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3397. Shri luhvant Melda: Will 
the Minister" of Home A tTair~ be 
pleased to state: 

(a) whether Government hu,;" re-
ceived any representation from the 
Judicial Ofllcers of the Ex-Saura.htra 
State for equation of their senicfs; 

(b) if so, what steps have bfen 
taken by Government O)n thei~ re-
presentation; 

(c) whether it is a fact that Gov-
ernment have already taken a de"j~
ion in this respect; and 

(d) if so, what are the r~.asons for 
delay in implementing the decisit.ns'! 

1'be Minister of State in the ~IiDis
try of Rome Affairs (Shri Datar): (a) 
Yes. 

(b) and (e), Orders were pas~ed by 
the Government of India on the bas;s 
of the advice of the Central l\dvi~oIY 
Committee and communka(e:l (0 the 
Government of Bombay on the 15th 
March, 1960. 

(d) Infonnation is being colle~ted 
from the Governments of '\'J:ahl'J"3,htra 
and Gujarat. 

Naval Dockyard Expansion Scheme, 
Bombay 

8398 f Shri A. K. Gopa!an 
. L Shri Imbi.nibava: 

Will the Minister of Dereltc" be 
pleased to state: 

(a) whether the Office of the Com-
mander Works Engineers, Naval 
Dockyard Expansion Scheme, Bombay 
is going to be handed over to the 
Office of the Garrison Engineer, (Naval 
Unit); 

(b) if 90, what will be Lite position 
of the employees working in t:le Naval 
Dockyard Expansion Scheme at 
present; 

(e) whether the employee" cr the 
Naval Dockyard Expansion Scheme Ilre 
permanent or temporary; and 

(d) i1 permanent, whether they are 
given all the benefits admis"ible (0 
Central Government Employees? 

The Minister in the MinIItry of 
Defence (Shrl Raghuramalah): (a) 
No, Sir. 

(b) Does not arise. 

(e) TIley are of both categories" 

(d) Yes. in the case of such em-
ployees as are permanent. 




